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(2) The Al India Services (Pro-
vident Fund) Second Amendment
Rules, 1978, gublished ih Notifica-
tiong No, G.S.R. 1492 in Gazette of
Ingia dateq the 16th December,
1978.

(3) The All India Services (Dis-
cipline and Appeal) Amendment
Rules, 1979, published in Notifica-
tions No. G.S.R. 73 in Gazette of
India dated the 20th January, 1979.
[Placed in Library. See No. LT-
3259/79].

12,05 hrs,
ARREST OF MEMBER

MR. SPEAKER: I have to inform
the House that I have received the
following telegram dated the 20th
February, 1979, from the Senior Sup-
erintendent of Police, Jammu, *3-Cay:

“Shri Baldev Singh  Jasrotia,
Member of Parliament, arresteq to-
day at Jammu, under sections 107/
151, Cr. P. C, and remanded 1o ju-
dicial lock up under orders of Exe-
cutive Magistrate.”
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RE. CIRCULATION OF HINDI VER-
SION OF REPORTS RECEIVED
FROM MINISTRIES

MR. SPEAKER: Now, Calling At-
tention. Mr. Pradyumna Bal. (Inter-
teruptions).
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MR. SPEAKER: 1 think Govern-
ment should have done this.
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MR. SPEAKER: Please hear me.
The hon. Minister said that there was
some delay in the distribution of it.
That is not correct. The Office tells
me that you have not supplied them
with the Hindi copies.
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SHRI C. N. VISVANATHAN (Tirup-
pattur): In all the languages, not only
in English. It should he given in all
the languages—not only in English.
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SHRI SHAYMNANDAN MISHRA
(Begusarai): May I seek a clarifica-
tion from the Chair on this point?

What ig the practice in your office,
when the office receives the Hindi ver-
sion? In such matters, does not the
office {ry to ensure conformity with the
Constitution? (Interruptions) Sir, my
question ig' this, When your office
receives only an English copy, in
order to ensure conformity with the



